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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castel and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf present this Forty-ninth Report (Seventh Lot Sabha) 
on action taken by Government on the recommendations contained in the 
Thirty-cighth Report (Seventh Lok Sabha) on the Ministry of Energy (Depart
ment of Petroleum)-Reservations for, and emploYlDODt of, Scheduled Caste. 
and Scheduled Tribes in the Oil and Natural Gas Commission. 

2. The Draft Report was considered and adopted by the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes at their sitting held 
on the 6th March, 1984. 

3. The Report has been divided into the followin, chapter. : 

I. Report. 

II. Recommendations/Observations which have been acc:epted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replic •. 

IV. RecommendationsfObscrvations in respect of which replies or 
Government have not been accepted by the Committee and 
which require reiteration. 

V. Recommendations/Obtervations in rcapect of which final 
replies of Government have not been received. 

4. An analysis of the action taken by Government on the recommen
dationl contained in the Tbir'ty-eighth Report (Seventh Lot Sabha) of the 
Committee is given in Appendix VII. It would be observed t~refrom that 
out of 33 recommendations made io the report 24 recommendations that is 73 
per cent have been accepted by the Government. The Committee do oot dcaire 



to pursue 2 recommendations i.e. 6 per cent of their recommendations in view 
of Government replies. 5 recommendations i.e. 15 per cent in respec::t of which 
replies of Government have not been accepted by the Committee require 
reiteration and for 2 recommendations i.e. 6 per cent. final replies of Govern
ment have not been received. 

NEW DBLHI; 

March 22. 1984 
Chaitra 2. 1906 (S) 

(vi) 

A.C. DAS, 
Ohairman 

Committee on the WeI/are 0/ 
Scheduled Caltes anti Scheduled Tribes 



CH!PTER 1 

REPORT 

This Report of the Committee deals with the action taken by Govern
ment on the recommendations contained in the Thirty-eighth Report (Scventh 
Lok Sabha) on the Ministry of Energy (Department of Petroleum)- Reservations 
f.or, and employment of, Scheduled Castes and Scheduled Tribes in tbe Oil and 
Natural Gas Commission. 

1.2 In paras 1.6 and J.6A of their Thirty-eighth Report the Committee 
had recommended tbat when selection for appointment of Memben of the 
Commission is made. at least one person belonging to &heduled Caste/Sche
duled Tribe should be nominated on the Commission. The Committee had 
further recommended that one Scheduled Caste/Scheduled Tribe person should 
be nominated on the Board of Directors of each Public Sector Undertaking. 

1.3 In their reply dated the 3rd February. 1984, the Miniltry of EnerlY 
(Department of Petroleum) have stated that the recommendation has since been 
examined in consultation wjth the Department of Personnel and Administrative 
Reforms and Bureau of Public Enterprises. 

The Public Enterprises Selection Board considered these recommcndatioDJ 
in their meeting held on 18.11.83 and noted that Government policy in reprd 
to filling up of the Board-Jevel post. in public enterprises was .. follows :-

(i) Unless markedly better candidates are available (rom outlide. 
the vacancies are to be filled by promotion from withiD an 

enterprise. 

(ij) If internal candidates are Dot available, preference is to be Jiven to 
candidates working in other enterprises 10 that promising o8lcers 
whose promotion opportunities are blocked in their own CDterprile 
are·given wider career opportunities. 

(iii) Failing availability of suitable candidates within the public eoterpri. 
ICS, selections may be made from otber IOUrees like Gove, oment 
and the private 1CCt0r. 
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The Board were of the view that this policy was in the best interests of 
the Public Enterprises aDd that it did not Deed any change. 

1.4 The Committee are not satisfied with the Government reply aDd 
reiterate that it should be ensured that at leut one person belonging to Schednled 
Caste/Scheduled Tribe Is appointed/nominated on tbe Board of Directors of each 
Public Sector Undertaking to "atda the iaterests of Scheduled Castes aDd 
Scheduled Tribes and to create a sense of involvement and participation. 

1.5 In para 3.35 of the Report, the Committee had desired that in the 
advertisements for recruitment of Engineering Graduates/Geo-Scientists for 
appointment as Trainee Officers, it should be mentioned that the educational 
qualifications were relaxable in the case of Scheduled Caste/Scheduled Tribe 
candidates so that the Oil and Natural Gas Commission could attract persons 
belonging to these communities in sufficient numbers. The Committee had 
also suggested that the Scheduled Caste/Scheduled Tribe persons should be 
picked up with relaxed standards and given intensive training so that they could 
be groomed for holding responsible positions in the Organisation in due 
course. 

1.6 In their reply dated the 3rd February, 1984, the Ministry of Energy 
(Department of Petroleum) have stated that as already mentioned by the Chair 
man ONGC during the evidence before the Committee, the Trainee Officers 'were 
recruited with a totally different administrative background and that they were 
recruite1 for holding leadership posts in the Organisation. It would, therefore, 
not be in the interest of tbe effioiency of the Organisation to lower the quali
fications below the minimum level ptescribed for various posts in the 
Commission. 

Candidates belonging to reserved communities, however, are being picked 
up with relaxed standard and are given intensive training before they are 
deployed 00 regular posts. 

1.7 The Committee are Dot lIltIaIIed wltb the Government reply that It 
wouN Bot be In the interest of efBdeaey of the orga.atloo to lower the quail
lea" below the mIoImum level preserlbed for varlou posts In the Commission. 
The Committee reiterate their recommendation tbat Scheduled Caste/Schednled 
Tribe persons should be picked up with relaxed standards and given Intensive 
training 80 that they ca. be IrGOIIled for boldlnl re8pODIdbJe POSItioDl In the 
OrpoisatioD In due course. . 

1.8 In para 4.45 of the Report, the Committee had felt that keeping in 
view the instructions issued by the Ministry of Labour in May, 1980 and the 
requirements of trained apprentices by the ONGC. it should be possible for 
the Commission to train Scheduled Caste/Scheduled Tribe candidates in larger 
number and all those who desire to join the organisation should be absorbed. 
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1.9 In their reply dated the 3rd February, 1984, the Ministry of EnerlY 
(Department of Petroleum) have stated that Apprentices in ONGC are enlase<i 
keeping in view the seats which are allotted by the concerned authorities under 
the Apprentices Act. Keepinl in view the allocated seats, selections are made 
and apprentices are engaged in various trades every year. As regards tbeir 
absorption, prefer.nee is being given to trained apprentices of ONGC while 
filling up tbe vacancies at induction level in various disciplines. 

1.10 Tbe Committee are not satisfied wltb the Govena ... t reply daat 
"preference Is being gI,on to trained apprentices or ONce wbOe 8UlDI up alae 
... candes at Induction le,el In varloas disciplines." The Committee would like to 
stress tbat lIDless Scheduled Cute/Scbeduled Tribe candidates are milled In I .... r 
numbers, tbe question of gI .. lng them preference for .biorptlon would not arise. 

1.11 In para S.12 of the Report, the Committee had .ugsested that 
welfare schemes for Scheduled Caste and Scheduled Tribe employees should be 
introduced in all the Public Sector Undertakings and detaila of tbe funcla 
allocated for tho various IChemes and tbeir utilisation should be .ultably inclu
ded in the annual reports of the Public Sector Undertakings. 

1.12 In their reply dated tbe 3rd February, 1984, tbe Ministry of BnerlY 
(Department of Petroleum) have stated that directives/iostructioDl II aDd 
when received by ONGC from the Government in this rC881d will bo 
implemented in ONOC. 

1.13 The Committee are Dot satisfied wltb the reply of Go .. emmeat. TIle 
Committee would like to bow til, precise aetioD tak .. by die MJuIstrJ of iMrIJ 
(Deptt. Of Pftroleaua) 0" tile recommeadaUoD. 



CHAPTER n 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recommendation No.3 (Pari 1.24) 

Th. present practice is that the instru.tions regarding res.rvation for 
Scheduled Castes and Scheduled Tribes in service arc issued by the Ministry 
of Home Affairs (Department of Personnel and Administrative Ref.rms). Based 
on these instructions, the Ministry of Finance. (Bureau of Public Enterprises) 
formulates Presidential Directives and issues to the public enterprisea througb 
the administrative Ministries. These Directives contain important aspects 
and the basic structure of the reservation schemo and· for dotails, Ministries 
are required to follow the instructions on the subject issued by the Department 
of Personnel mutatis mutandis without waiting for separate instructions from 
the Bureau of Public Enterpises. 

Section 30 A of the Oil & Nataral Gas Commission Act, 1959 empowers the 
Central Government to issue dircctioDs to the Commission regardingreservatien 
of posts for Scheduled Castes and Scheduled Tribes. Under this provision, the 
Ministry of Petroleum, Chemicals and Fertilizers (Department of Petroleum) 
have issued two directives· vide their letters Nos. 0-23023/4/78.- ONG (D.IIl) 
dated 19.3.1980 and 0-23023/5/82- ONG (D.III) dated 11.11.82. 

The Committee have noticed that there is a time lag between the date of issue 

of instructions by the Department of Personnel and the draft directives OD the 
subject issued by the Bureau of Public Enterprises to the Ministries of the 
Government of India. There is a further time lag in issuing directives by the 
Administrative Ministry to the public sector undertakings under their admini
strative control with the result that the instructions issued by the Department 
of Per so noel are not immediatelY implemented by the~pub1ic sector undertak
ings. The Commitee recommend that the instructions issued by the Department 
of Personnel regarding reservation for Scheduled Castes and Scheduled Tribes 
and other concessions/facilities available to them should be communicated to 
the public sector undertakings simultaneously. 

4 



s 
Rep., 01 Goytrome.t 

Tbe recommendation has been accepted and orders arw issued now, U 
and when received. 

[Ministry of Energy (Department of Petrol.um) O.M.No. 27012/3/83-
ONG/D. In dated February 3, 1984] 

Recommendation No ... (Para J .15) 

The Committee have been informed that a SCT Cell was sct up in the 
Deptt. of Petr~leum in luly, ~979 to watch over the matters pertaining to 
Scheduled Castes and Scheduled Tribes in the Department and also in public 
sector undertakings under the administrative control of Department of Petro
leum. Prior to tbat, there was no proper arrangement in the Departme~t of 
petroleum to ensure the implementation of reservations for Scheduled Cutel 

and Scheduled Tribes in as much as a Cell had been set up in the Indian oil 
Corporation to discharge the responsibilities of the Department of Petroleum 
in this regard. Even the Cell set up in July, 1979 with a staff of one Section Offi
cer, one Assistant and one Lower Division Clerk. is for work relating to 
Scheduled Caste/Scheduled Tribe, vigilance and security. The Committee fail 
to understand how this Cell to which vigilance and security duties have 
been tagged, Can do full justice to the work relating to rescrvation for Sche
duled Castes and Scheduled Tribes. They cannot help concluding that tbe 
Department of Petroleum has not given due importance to this matter. The 
Committee has been assured by the representative of the Department of Petro
leum during evidence that (he SeT Cell will be divested of other responsibilities 
and perons belonging to Scheduled Castes/Scheduled Tribes wiJI be repreacntcd 
in the Cell. The Committee would like to be informed of the action taken in 
this regard. 

Reply of Government. 

The SCT Cell has been divested of the vigilance work. One Scbeduled 
Oaste Aasiatant is already worting in this Cell. 

[Ministry ofBnergy (Department of Petroleum) O.M.No.27012/3/83'()NGI 
D.I1I dated February 3, 19841 

RecellUlllllCladoD No. 5 (Pan 1. 13) 

The Committee Dote that for Class III posts carrying pay scale of Ra. 
S9S-1140/-, recruitmeDt is centralised at tbe Headquarter. of tbe CommissioD. 
However, in certaio cases Regional Heads are al.o authoriscd as • lpedal 
casc to make recruitment 'in the scale of Rs. S9 S-) ) 40 /-. The Committee feel 
that a uniform policy Ihould be followed in this regard and luch polls .hould 
be filled by tbe Headquarters on all India basis .0 a. to attract Scheduled 
Caste/Scheduled Tribe candidates fr~m all parts of the country. 



Reply of Go,ernmeat 

The recommendation of the Committee fot following a uniform policy is 
accepted. OlllOC has already decentralised recruitment action tor all posts carry
ing the pay scale of Rs. S9S-1140 w. e. f. 27. 12. 82. All luch posts are now 
being advertised by the Regions on all-India basis and this will, therefore, 
atttlet Scheduled Caste/Scheduled Tribe candidates abo (rom all parts of the 
coantry. ItrStrueti6ns issued in this regard are contained in Office Memoran· 
dum No.1 (26)/82-RP-I dt. 27. 12. 82- Appendix:1 [para 2 (iv) under Direct 
recruitment]. 

[Ministry of Energy (Department of Petroleum) O.M.No. 27012/3/83-0NG/ 
D. III dated February 3, 1984]. 

RecolBlDendation No. 6 (Para 2. 14) 

The Committee Ind that out of 47 employees who are on deputation in 
tile Oil &. Natural Gas Commission, only one belongs to Scheduled Caste 
co1lUDunity. Further, out of 2 employees of ONGC sent on deputation to other 
Departments. nOlle belongs to Scheduled Caste/Scheduled Tribe. The Commi
ttee recommend that while selecting persons for posts to be filled by deputation, 
nery endeavour should be made to ensure that a fair proportion of such posts 
are filled by persons belonging to Scheduled Castes/Scheduled Tribes. Also, 
when the ONOC sends itl own employees on deputation to other Departments 
in che public interest, the Scheduled Caste/Scheduled Tribe employees should 
be considered for being sent on deputation. 

Reply 01 Go.ernmeat 

The Oil &: Natural Gas Commission will keep both the above sugsesti
ons of the Committee in view while considering the cases of persons to be 
appointed on deputation or sending employees to other departments on 
deputation in future. 

[Ministry of Energy (Department of Petroleum) O.M.No.l7012/3/83-0NG/ 
D. III dated February 3, 1984]. 

Ree.mmeadatlon No. 7 (Para 1.19) 

The Committee note tbat a General Manaaer has been appointed as 
LiaisoQ Officer at the Head quarters of the ONGC and a Cell under his direct 
COlltrol bas also been set up to look after the work relating to Scheduled Caste 
aad Scheduled Tribe employees. The Committee are of the view that mere 
a?pointing a Liaison Officer is not enough. What is needed is concerted action 
OD the part of the Liaison Officer to ensure that due compliance by the 8P~O
inting authorities with the orders and instructions pertaining to the reservation 
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of vacancies in favour or Soheduled Ca •• -and Schedulod Tribes and other 
conceS8i~s admissible to tb~m. It should be tnlured that the st&tl' polted II 
the Cell IS well conversant with the orders/instructions relating to I"CMrvation 
for Scheduled Castes and Scheduled Tribes. 

Reply 01 Goyemmeat 

Both the recommendations of the Committee are acc.epted. The Liaison 
Officers have since been issued instructions indicating their responsibilities "I. 
Office Order No. 23(9)/79-EP dated 7.1.83 (Appendix m and subsequent Office 
Order No. 23(9)/23/83.EP dated 5.7.83 (Appendix lin, 

The staff posted in the SC/ST Cell at Headquarters is fully trained and 
.C~DversaDt With the subject matter. An appreciation course on reserYltion. 
ror Scheduled Castes/Scheduled Tribes in service was also organised at 
Dehradun by the Commissionerate of Scheduled Castes/Scheduled Tribes, New 
Delhi from 11.3.83 to 13.3.83. Various offtcers of ONGC were given trainin, 
in this course including the entire staff poated in the SC/ST Cell at 
Headquartets. 

[Ministry of Energy (Department of Petroleum) O.H. No. 27012/3/83. 
ONGfD.lIJ dated February 3, 1984.J 

Recommeadatlon No. 8 (Para 1.20) 

As the Regional offices of ONGC are also making recruitment/promotion 
of Claas- III and IV staff. the Committee recommend that e!feetive Liaison 
Officers should be II.ppointed in the Regional offices. 

Recommendation of the Committee for appointment of Liaison Oflicen 
in each Region has already been accepted and implemented. Office Order No. 
23(9)/79-EP dated 7.1.83 (Appeflllix II) refers. 

[Ministry of J!nersy (Department of Petroleum) O.M. No. 2701213/8)-
ONG/D. III dated February 3. I 984J. 

Ilecommeodatloa No. 9 (Para 3.14) 

. f Ad rt' ments for the recruitment of 
The Committee Dote that copies 0 ve ISC • ed _ ........ 

Sc T "b being carculat to reco_-
beduled Castel and Scheduled rl ~ . are C The Commi. 

Scheduled Caste/Scheduled Tribe AsSOCiations by the ONG . th Members 
ttee desire that copies of advertisements should also be sent to e 
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of Parliamentary Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes and also to the local Scheduled Caste/Sdedul(d Tril:e M. Ps/M.L.As of 
the Region where recruitment is taking place. 

Reply of Government 

Recommendations of tho Committee for sending copies of advertisements 
to the Members of the Parliamentary Committee on the Welfare of Scheduled 
Castes/Scheduled [Tribes and also to local Scheduled Caste/Scheduled Tribe 
M.Ps/M.L.As of the Region where recruitment is taking place, have been 

raccepted and instructions in this regard have already been issued to the 
Regions/Projects for atrict compliance [para l(ii) of Office Order No. 23/9/23/ 
83-EP dt. 5.7.83 refers-Appendix III) 

[Ministry of Energy (Department of Petroleum) O.M.No. 27012/3/S3-0NG/ 
D. III dated February 3, 1984]. 

RecommendatloB No. 11 (Para 3.15) 

In para 7 (B) of the directive issued by Ministry of Petroleum, Chemicals 
and Fertilizers to the Oil and Natural Gas Commission vide letter No. 0-23023/ 
4/78·0NG (D nI) dated 19.3.80, it was laid down that the result of submission 
made by the Employment Exchange of Scheduled Caste/Scheduled Tribe candi
dates should be intimated 'to the Employment Exchange within a period of 
one month. If any of the vacancies reserved for Scheduled Castes/Scheduled 
Tribes is not filled by a candidate of the respective category sponsored by the 
Employment Exchange, specific reasons thereof should be communicated to the 
Employment Exchange. When asked whether these instructions are being 
followed by ONGC, the Committee were informed in a note that "no such 
communication is sent to Employment Exchange. The candidates are informed 
of their rejection individually. When this matter was discussed during evide
nce, the representative of the ONGC stated that he was not aware of the 
instructions that they must advise the Employment Exchange about the reasons 
for rejection. Tbe Committee arc surprised that tbe concerned officers of ONGe 
are unaware of the clear directive issued in this regard by the Ministry of 
Petroleum, Chemicals and Fertilizers. The Committee expect that the ONGe 
will take note of the lapse and implement the instructions issued in this 
matter. 

Reply of·GoTermaeat 

A note has been taken by ONGC of the earlier lapse. Instructions have 
since been issued to all the recruiting authorities in the ONGC for strict compli
ance [para 1 (iii) of Office Order No.23/9/23/83-EP dated S.7.83-Appendix III 
refers) 

[Ministry of Energy (Department of Petroleum) O.M. No. 27012/3/83-
ONG/D. 111 dated February 3, 1984). 



RecommeDdadoD No. 11 (Pan 3.16) 

GOYen;»ment ~a.ve issued instructions that after the Employment Exchange hu 
exp~essed Its in~blltty to sponsor Scheduled Cute/Scheduled Tribe candidates 
agaJDst vacancIes referred to it, the appointing authority should also inti t 

cd · . ~e 
the reserv vacancIes to the Director of Scheduled Caste/Scheduled T'be 
Welfare ~r Director of ~ocial Welfare in the State/Union Territory concer~~. 
When thIS matter was discussed during evidence, the Chairman, ONOC 81lured 
the Committee to implement these instructions. The Commis$ion has now iasued 
instructions on 8. 11.82 that the vacancies reserved for Scheduled Castes and 
Scheduled Tribes should be notified to the State Governments. The Committee 
recommend that besides notifying the vacancies to the State Social W clfare 
Departments, the ~ruitiDg authorities should maintain necessary coordination 
with these Departments as also with the Employment Exchanges in order to 
get required number of candidates. 

Reply of Government 

Recommendation of the Committee is accepted. Instructions have 
already been issued vide Office Order No.23/9/23/83-EP dated 5.7. 83-Appm-
dix 111 (para l(iv) refers). 

(Ministry of Energy (Department of Petroleum) O.M. No. 27012/1/83-
ONG/D.III dated February 3, 19&4.] 

Recommendadon No. 13 (para 3.17) 

The Department of Personnel have issued instructions on 7th Au .... t 
1976 to the effect that at the time when the vacancies are notified to the 
local Employment Exchange to suggest names for tbe reserved vacancies tile 
appointin, authorities concerned should simultaneously notify such reserved 
vacancies appropriately to one Jr more of the stations of All India Radio. 
The Committee recommend that the instructions to notify reserved vacancie. 
on All India 'adio Stations for announccment over A. J. R. should be c~m
plied with. Reserved vacancies should also be announced Ihrou8h tbe medIum 
of Television. 

Reply of GOfenuaeat 

Recommendation of the Committee is accepted. Instruction. have alreldy 
been i •• ued to all the recruiting authorities in ONGC for implementation 0( 
these instructions [para 1 (v) of Office Order No. 23/9/23/83-EP dated S. 7. 
83-Appendix III refen]. 

[Ministry of Eacr,y (Department of Petroleum) O.M.No. 27012/3/83-
ONG/D.UI dated February 3, 1984J. 
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R .......... tl'. No. 14 (P .... 3.1a) 

Th. Committee also sussest that the ONGC should sond the appoint. 
ment Jetton by registered post so that these do not set lost in transit. 

Reply of GOlUaDleDt 

Recommendation of the Committee for sending appointmellt letters by 
regjatered post has beon accepted and appointment letters are now being 
il8ued by reaistcred post. 

[Ministry of Energy (Departmeat of Petroleum) O.M. No. 27012/3/83. 
ONG/D.IlI dated February 3, 1984). 

RecollUDelUlation No. 17 (Para 3.48) 

The Commmittee are :distressed to note that there is hug~ shortfall 
in the matler of promotion of Scheduled Caste and Scheduled Tribe 
employees in different categories of posts in ONGC. The Committee are of the 
view that unleu the extant orders 00 the subjec~ are scrupulously followed in 
letter and spirit, liberal conoessions and relaxatiool are given to Scheduled 
Caste/Tribe employees and their cases for promotion are considered sympa
thetically, the situation is not likely to improve. The Committee, therefore, 
urge the ONGC to engure that the orders on reservation in promotion issued 
from time to time by the Ministry of Home Affairs (Deptt. of Personnel and 
A.R.)/BPE are rigidly followed and liberal concessions/relaxations given to 
Scheduled Caste/Scheduled Tribe employees at the time of promotion so that 
the vacancies reserved for Scheduled Castes and Scheduled Tribes are .actually 
filled ia by them and the shortfalls are obliterated at the earliest. 

Reply of GoverlUlleDt 

R.ecommendation of the Committee for following the orders on reserva
tion in promotion issued from time to time haa beeD accepted and efforts 
are already in hand to make good the shortfalls by application of the extant 
orders on this subject. 

[Ministry of Energy (Departmentof Petroleum) O.M. No.27012/3/83-0NG/ 
. D.III dated February 3, 1984J 

Recommead,doD No. 18 (Para 3.49) 

The Committee have been informed that in ONGC, zone of consideration 
(or prom~ion in the case of &enoral as well as S~h.duled Casto/~laeduled 
Tribe candidates is twice the number of vacancies available. They (ail to 
understand how with this limited zone of consideration, the ONGC expects 
to flll tbe reserved quota of Scheduled Castes/Scheduled Tribes in promotional 
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posts when their representation is Dot fuD in tho feeder cadre Th C . 
Id l'k . s. e omDlJttee 

~ou 1 e to pOint out that the Department of Personnel have issued instruc-

tions on 24.12.1980 prescribing the Dormal zone of considetation as 3 times the 

nu~ber of ~acancies. Where adequate number of Scheduled Caste/Scheduled 

Tribe candl?ates arc not available within the normal zone of consideration, the 

field of chOice can be extended to 5 times the Dumber of vacaDCl' ...... _ 

C 'ttee ~ .~ 
omml recommend that these instructions should be follOwed by th 

ONGC. e 

Reply of Goverameat 

The recommendation of the Committee regarding Dormal zone of 

consideration is accepted and instructions in this regard have also been iuuod 

to ~11 the ~ecr~iting authorities for complying with these instructions Itrictly 

whtle consldermg the case! of promotion of Scheduled Caste/Scheduled Tribe 

candidates. Para 1 (viii) of Office Order NO.23/9/23/83-EP dated .s.7.8~
Appendix liT refers. 

[Ministry of Energy (Department of Petroleum) O.M.No. 27012/3/83-

ONO/D.III dated February 3, 1984) 

Reeomme_tloa No. 19 (pan 3.53) 

The Committee note that Office Order dt.25th September, 1981 issued 

by the ONGC gives the composition of varioua Selection Boards/Departmental 

Promotion Committees. But in none of tbem any Scheduled Caste/Scheduled 

Tribe officer has been included. However, there is a Jelleral inltruction 

contained in the aforesaid order that Scheduled Cute/Scheduled Tribe 

representative wherever required would enjoy the ltatUI of additional Mem

ber of the Selection Board/Departmental Promotion Committee. Whenever 

Scheduled Caste/Scheduled Tribe representative is not readily available within 

the Commission, he may be coopted from otber Organilation/Oovemment 

bodies. From the information furnished to the Committee, it is ICen that out or 
213 Selection Committee meetings held during the period 1. 11. 81 to 31. 10. 

82, there was no representative of Scheduled Caste/Scheduled Tribe in 97 

llleetings. During the same period, out of 275 DPC meetinp which were 

held, there was no Scheduled Caste/Scheduled Tribe repreleDtative present 

in 215 meetings. The Government iDltructionl prescribe that tbe pu.blic eater

Prises should include invariably a Scbeduled Caste/Scheduled Tribe omccr 

while constituting the Departmental promotion Committee, Selection Boards 

etc. for tbe recruitment/promotions to posts/services .oder them. The cr: 
mittce CKpect that the ONGC will ensure tbat tbele instructiOOI arc camp 

1ritJL 
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Reply of Go?erDmeDt 

Recommendation of the Committee for coopting a Member of reserved 
community on all Selection/Promotion Committees has been accepted and 
instructions to all the recruiting authorities have also been issued vide Office 
Order No. 4(l)/81·RP.I dated 6.12.82. (Appendix IV) 

[Ministry of Energy (Department of Petroleum) O.M.No. 27012/3/83-
ONG/D. III dated February 3, 1984] 

Recommendadoll No. 10 (Para 3.67) 

The Committee note that the ONGC have not dereserved and direct 
recruitment vacancy so far. They have. however, dereserved a number of 
reserved vacancies in promotional posts as candidates belonging to Scheduled 
Castes/Scheduled Tribes were not available in feeder categories of posts. The 
Commission proposes tn resort to direct recruitment of Scheduled Caste/ 
Scheduled Tribe candidates at the induction level so that candidates from reser
ved categories arc available for promotion to higher posts. The Committee 
recommend that all the reserved vacancies which could not be filled by direct 
recruitment and had to be carried forward, should be filled up at the induction 
level before the expiry of 3 years i. e. before they set lapsed, by relorting to 
special recruitment. 

Reply or Goyernment 

Steps are being taken by ONGC to fill up all such vacancies and instructions 

in this regard have already been issued to the recruiting authorities. Para 1 (ix) 
of Office Order No. 23/9/23/83-EP dated 5.7.83-Appendix III refers 

[Ministry of Energy (Department of Petroleum) O.M.No.27012/3/83· 
ONG/D. III dated February 3, 1984]. 

RecommeDdaUon.No. 22 (Para 4.16) 

From the data furnished to the Committee, it is seen that the representa· 
tion of Scheduled Castes IScheduled Tribes in Class I Posts, particularly in the 
higher scales, is very low. As on 1. 1.1981, out of 2139 officers in the pay scale 
of Rs.820-1680, the number of Scheduled Castes and Scheduled Tribes was 144 
(6.7%) and 37 (1.7%) respectively. In the next hisher scale of Rs. 1250-
1900, out of 999 officers 51 (5.1%) belonged to Scheduled Castes and 7(0.7%) 
to Scheduled Tribes. In the pay scales of Rs. 1560·2100 and above. out of 
525 officers, the number of officers belonging to Scheduled Caltes and Scheduled 
Tribes was 14 and I respectively. This shows that tbere is a considerable lee
way to be made up before the representation of these communities in the offi
cen cadres reaches the desired level. The Committee expect that the ONGC will 
make serious efforts to inctease tbe intake of Scheduled Castes and Scheduled 
Tribes in recruitment as weD as in prom~tioDs to the various posts. 
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Reply of Goyenmeat 

Recommendation of the Committee for making serious efforts to increase 
the in~ake of Scheduled Castes/Tribes in recruitment as well as in 
promotion has been Doted, and for meeting with this requirement, steps have 
already been taken for intake of Scheduled Caste/Tribe candidates in Class I 
posts at induction level, special advertisements have been issued this year and 
ONGC expects to intake a sizable number of Scheduled Caste/Scheduled Tribe 
officers. Also for prom<?tion level posts, Scheduled Caste/Scheduled Tribe offi
cers are being given due consideration under tbe existing instructions while con
sidering their cases for promotion. 

[Ministry of Energy (Department of Petrol cum) O.M. No. 27012/3/83/0NG/ 
D III Dated 3 February 1984J. 

Comments of tbe Committee 

ne Committee would Uke to bo" bow far tbe ONGC bave beeo able to 
obUterate tbe backlog In the representation of SebedaJed Castel and Scheduled 
Tribes In .... ioas catCi:orles of posts with the special efforts made 10 far by 
reluJlII the stalldard. 

RecommendatioD No. 13 (Para 4.17) 

The Commitlee are constrained to note tbat the represcntation of Sche
duled Castes in Class I and 11 posts and of Scheduled Tribes in all clas8Cs of 
posts in the.ONOC is much below the quota prescribed of them. and as on 
1.1. 1982, there is a shortfall of 619 Scheduled Caste/Scheduled Tribe emp
loyees in Class J, 491 Scheduled Caste/Scheduled Tribe employees in 
Class II, 2014 Scheduled Caste/Scheduled Tribe employees in Class III and 198 
Scheduled Caste:/SLheduled Tribe: employees in Class IV. The Committee Dole 
tbat in 1978 and 1981, the Commission resorted to special recruitment exclu
sively for Scheduled Castes and Scheduled Tribes in Class I and took quite a 
8004 number of Scheduled Castes/Scheduled Tribes in Clas. I posts. The 
Committee recommend that vigorous efforts should be made to improve the 
representation of Scheduled Castes and Scbeduled Tribes in other cate80 ries 
of posts also and necessary instructions should be issued to all Regional OBieu 
to Maicc special recruitment of Scheduled Castes/Scheduled Tribes to clear tbe 
baCklog. 

Reply of GoyerDlllellt 

Recommendation of the Committee to improve the rcpreaentation of Sche
duled Castes/Scheduled Tribes and for making vigorous efforts in thi. relard 
bas been noted and steps have already been taten for resorting to ~pec~ drive 
namely Campus ~cruitment, Special Advertisements and progress In thl. rep
rcl is also being watched at Headquarters every month. 

[Minittry of EnerlY (Department of peuoa.um) O.M. No. 27012/3/83-
ONG/D.Ill Datcc1 fcbruar13. 1914.1 
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RecommendadoD No. 24 (para 4.18) 

The Committee note that the ONGC observes the principle of exchange 
of vacancies between Scheduled Castes and Scheduled Tribes duriDg the third 

. year of carey forward if suitable candidates of the community for whom the 
vacancies are reserved, are not available. The Committee are, however, surpri
sed to Dote that during the years 1979, 1980 and 1981, only 3 vacancies had 
been interchanged although the number of carried forward vacancies is quite 
large as is evident from the statement of recruitment for the last five years 
furnished by ONGC. The Committee stress that Government orders on the 
subject should be strictly followed by ONGC and the vacancies reserved for 
one community which have been carried forward for three years, should be 
filled from suitable candidates belonging to other community. 

Reply 01 Go,erameDt 

Recommendation of the Committee for following the instructions strictly 
ill the matter of exchange of vacancies between Scheduled Castes and Schedu
led Tribes has been accepted and instructions have already been issued to the 
recruiting authorities for scrupulously following these instructions. Para 1 (xi) 
of Office Order No.23j9j23j83·EP dt. 5.7. 83-Appendix-III refers. 

[Ministry 'of Energy (Department of Petroleum) O.M. No-.27012j3j83-
ONG/O. III dated 3rd February, 1984). 

Recommeodatioo No. 25 (Para 4.19) 

The Committee note that during the direct recruitment of Scheduled 
Castes and Scheduled Tribes made during 1981, a number of Scheduled 
Caste/Scheduled Tribe candidates were not called for interview as they did not 
fuUil tbe criterion of period of experience prescribed for the posts, 
e.g. for posts of Assistant Legal Adviser, Joint, Director (P&A), 
Superintending Engineer (Mechanical). The Committee would like to 
point out that under the instructions issued by the Government, the qualifica
tion regarding experience is relaxable at the discretion of the competent 
authority in the case of candidates belonging to Scheduled Castes and Schedu
led Tribes, if at anY stage of selection, the competent authority is of the opinion 
that sufficient number of candidates from these communities possessing we 
requisite experience arc notlike]y to be available to fiU up the vacancies reser
ved for them. When this matter was discussed during evidence. the Chairman 
ONGC stated:-"Gencral]y in thc case of experience, we have not been relaxing 
••• If there are instructions, we feel that experiencc should be relaxed without 
afl'ectina the efficicncy". 
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The Committee recommend that. where lufficient number of c:andidatcl 
from Scheduled C~ste/Schedul~d Tt1~ communities arc not available to fin 
the reserved vacancies, the candidates WIth lesser experienco should be 1ected 
and they should be given orientation training .0 as to bring them Ie to the 
required standard of efficiency. up 

Reply of Goverameat 

. Rec:om~endation of the Committee has been noted. Relaxation in elperie. 
n~ IS helDg .glven to Scheduled Caste/Scheduled Tribe candidates Iccepinl in 
~ew ~he D?ertts of each case and the existing instructions as are contained in tbe 
directives Issued by the Department of Petroleu'11. 

[Ministry of Energy (Department of Petroleum) O.O.27012/3/8'J.ONGI 
D.nI dated lrd February., 1984). 

Recommeadatlon No. 16 (Para 1.19A) 

The Department of Personnel have issued instructions on 7th June, J977 
that statistical informalion relating to represcntation of Scheduled Castes and 
Scheduled TrlJ?es in statutory 8nd scm i-government bodies and in pUblic sector 
undertakings may be usefully included in their annual reports. The Committee 
find that these instructions are not being followed by the ONGC. The Com
mittcc recommend that these instructions should be strictly followed in future. 

Reply of GoYWlllUllt 

Recommendation of the Committee has been accepted and ltati,tical 
information relating to representation of Scheduled Castes/Scheduled Tribe. 
has been incll.lded in the Annual Reports from the year 1982-83. 1'biI will be 
dODe in all future reports also. 

(Ministry of Energy (Department of Petroleum) O.M. No.-270/2/3/83· 
oNo/D.m dated 3td February 1984). 

ReeollUlleDClatloa No. '1.7 (Para 4.%9) 

The Committee feel unbappy that out of 406 employee. of the ONOC de
PUted for training or attending the seminars abroad durin, tbe Iaat three 
years, only eight belonged to Scbeduled Castes and one to Scbed~1ed Tri~. 
The Committee recommend tbat as per Government Orders, while deputln. 
Ofti~rs for training or attending seminars, conferences etc., preference .sbould 
be 8lven to officers belonging to Scheduled Castes and Scheduled Tnbes. It 
Would help them to broadon their outlook, equip tbcmtclvea with specialised 
know~8e and would also boost tbc morale of the 08lccn of tbese 
COIllDlUDitioa. 
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Recommendation of the Committee for living preferencc to Scheduled 
Caste/Schoduled Tribe officers for training or attending seminars/conferences 
etc. has been noted. Scbeduled Caste/Scbeduled Tribe officers are now being 
considered on relaxed standard and instructions have also been issued in 
this regard vide Office Order No. 30/1/74-CP! dated 14.2,82 Appendix IV. 

rMinistry of Energy (Department of Petroleum) O.M. No. 27012/3/83-0NGI 
D. III dated 3, February, 1984J. 

Recomme .... tloD No. 28 (Para 4.44) 

Under tbe Apprentices Act 1961, it is obligatory on all employers in 
the specified industries to engage apprentices as per prescribed ratio in the 
designated trades. There is no obligation on the part of employers to absorb 
the apprentices in the organisations in which they are trained. However, the 
Ministry of Labour have vide their O.M. No. DGBT-2 (S)/80-AP dated 
28.5.80, issued instructions tbat 50% of the direct recruitment vacancies should 
be filled up .by trained apprentices. 

From the information furnished to the Committee regarding apprentices 
trained during the last 3 years, the Committee are unhappy to note that 
ONOC has not been able to select sufficient number of Scheduled Castel 
Scheduled Tribe candidates as per tbeir reserved quota. In the categories 
of Draftsman (Mechanical), Draftsman (Civil) Refrigeration ant4 Air-Con
ditioning . Mechanic and Supervisors, they could not get even a single Sche
duled CastefScheduled Tribe candidate during the last 3 years for apprenti· 
ceship training. In fact, no Scheduled Tribe candidate joined as an appren
tice in any of the trades for which training was conducted by the Com
mission. The Committee feel that adequate pUblicity is not being given for 
apprenticeship training programme of the Commission. They, therefore, 
recommend that besides approaching Employment Exchange for candidates 
for apprenticeship training the Commission should advertise their training 
proJfammes in ·Ieading newspapers in regional languages and also through 
broadcast over All India Radio so that sufficient number of Scheduled Castel 
Scheduled Tribe candidates come forward for such training. 

Reply of GoftrDlDeot 

Recommendation of the Committee bas been noteC:I and steps for givins 
wide pUblicity by advertising training programmes in tbe leading newspapers 
in regional languages and also thrOugh broadcast over All India Radio will be 
taken in future, for engagement of Apprentices. 

[Ministry of Energy (Department of Petroleum) O.M. No-27012/3/83-0NGI 
D.nl dated 3 February. 1984.] 
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~doa No. 30 (Par.5.5} 

The Committee note that a register is being maintained by SCT Ceu at 
the Headquarters of ONGC where representations/complaints from Scheduled 
Caste/Scheduled Tribe Associations and employees are recorded and their dis· 
posal is shown. It has been stated that such complaints relate to transfer, 
promotion, harassment and other service matters. 

A monthly return about such complaints with the comments of the ONGC 
is submitted to the Department of Petroleum. The Committee would like the 
Department of Petroleum to scrutinise these returns thorouahly and ensure 
that disposal of the complaints from Scheduled Caste/Scheduled Tribe emp· 
loyees is not unduly delayed and full ju,ticc is done to the aggrieved employCCl. 

Reply of Go,eraDleat 

The recommendation of the Committee has been accepted. The grievan
ces/complaints, as and when received are disposed off enquired into promptly. 

[Ministry of Energy (Department of Petroleum) O.M.No.27012/3/83-
ONG/D. III dated February 3, ]984] 

Co ...... of tile committee 

The Committee bope that the CeO la ONGC wW eDlare die ..... , 
d .... of eOlllplalats/repreaeDtatioDS from Scheduled Cute/Trlbe employees. 

ReeommeadatioD No. 31 (Para 5.6) 

The Committee note tbat a Joint Director (Vigilance) who bel on,. to 
Scheduled Caste has been asked to .Iook into the grievances of Scheduled 
Caste/Scheduled'Tribe employees. The Committee hope that this will belp to 
in,ti1 confidence in the minds of Scheduled Caste/Scheduled Tribe e~ploYeel 
about judicious and expeditious disposal of their complaints/representatloDJ. 

No. remarks. 
[Ministry of Energy (Department of Petroleum O.M. No.-27012/3/83-0NG/ 

D. flI dated 3rd February, ) 984]. 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN 

VIEW OF THE GOVERNMENT'S REPLIES 

Recommendation No. 11 (Para 4.15) 

The Committee find that the overall percentage of representatioJl vf 
Scbeduled Caste employees in Class II and Class III posts came down as on 
1.1.82 as compared to 1.1.81. As on 1.1.81, out of 2386 Class II employees, 
the number of Scheduled Caste employees was 104 (4.5%). As on 1.1.82, out 
of 2749 employees, the number of Scheduled Caste employees was 110 (4.0%). 

As on 1.1.82, there was an overall sbortfall of 301 Scheduled Caste in 
Class II categories of posts. In Class III posts. as on 1.1.81, out of 17090 
employees the number of Scheduled Caste employees was 1390 (8.1 %). As on 
1.1.82. out of 16326 employees. the number of Scheduled Caste employees came 
down to 1302 (7.98%). As on 1.1.82, there was an overall shortfall of 1146 
Scheduled Castes in Class III categories of posts. 

From the data furnished to the Committee, it is seen that the overall 
percentage of representation of Scheduled Tribe employees also in Class II and 
III posts came down as on 1.1.82 as compareu to 1.1.81. As on 1.1.81, out of 
2386 Class II employees. the number of Scheduled Tribe employees was 17 
(0.7%). As on 1.1.81. out of 2749 employees, the number of Scheduled Tribe 
employees came down to 15 (0.55%). As on 1.1.82, there was aD overall 
shortfall of 190 Scheduled Tribes in Clus II categories of posts. In Class III 
posts, as OD 1.1.81, out of 17090 employees, the number of Scheduled Tribe 
employees was 391 (2.3%). As on 1.1.82, out of 16.326 employees the number 
of Scheduled Tribe employees came dOWD to 356 (2.18%). As OD 1.1.82. there 
was'an overall shortfall of 868 Scheduled Tribes in Clab In categories of posts. 

The above figures show that the proportion of intake of Scheduled Caste 
and Scheduled Tribe candidates in Class II and III posts was less tban 
the proportion of general category candidates appointed during the year 1981. 
The Committee would like the Commission to examine why this is happening 

18 
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and also mat~ ~riou8 efforts to employ larger number of persons belon,iu, to 
the~ comm~nltle8 to fiJI up tbe hacklo, within stipulated time by resortiD, to 
specIal recrUitment. 

Repl, of Go'enuaeDt 

The ONGC (Recruitment Be Promotion) Replations ]980 came into 
effect on 24.4.1980. Clall II level posts are 100% promotional posts and no 
direct recruitD;lent is, tberefore, pro1ided under these Re,ulations. Therefore, 
from 24.4.80 onwards, the shortfall at Class II post at induction level remains. 

As regards shortfall for Class m equivalent posts, special efforts are bein, 
made to make up the d~ficiencie8 by filling in posts at tbe induction level and 
instructions In this regard have already been issued to tbe recruiting authorities 
vide O.O.No. 23/91S182·EP dated 28.12.82 (Appmdlx V). 

[Ministry of Energy (Department of Petroleum) O.M. No. 27012/3/83· 
ONG/D.III dated February 3,1984} 

RHommeDdatloD No. 31 (Pan !.1l) 

Tbe Committee note that ONGC is required to provide reservation oflO" 
in Type A and B quarters and 5% in Type C and D quarters for Scheduled 
Caste and Scheduled Tribe employees. However, from tbe fipres furnished 
to the Committee it is seen that at the ONOC's headquarters at Debradun, out 
of S3 Type C and D quarters allotted to the employees, DO quarter ha. beeD 
allotted to any Scheduled Caste/Scheduled Tribe employee. At Nazira, out of 
123 Type C and D quarters allotted, no quarter bas been allotted to .ny 
Scheduled Caste/Scheduled Tribe employee. The proportion of quarters of 
different types allotted to Scbeduled Caste/Sche4uled Tribe employees .t diJre
nnt work centres is generally found to be quite low. 

The Committee would luggest that arrangement should be made to 
provide houses to all Scheduled Caste/Scbeduled Tribe employees since they .... 
not ,etting houses on rent because of social stigmas. 

Reply or GonnUDeDt 

Providing accommodation to aU SC/ST employees may not be workable 
and only percentage of allotment is to be adhered to due t~ inadequate number 
of quarters. However. as and when Govemmen~ sanctions fuods and ICbeme 
for bUilding additional quarters is finalised .nd Implemented, percentqe of 

leIervation can be reviewed. 
[Ministry of En (Department of Petroleum) O. M. No. 27012/3/83-

ersY ONGI D. III Dated 3rd February. 1984.] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF wHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 

BY THE COMMITTEE AND WHICH REQUIRE 
REITERA nON 

Recommendation No. 1 (Para 1.6) 

Tbe Committee note tbat the Oil & Natural Gas Commission consists of a 
Chairman, 6 full-time and 2 part-time Members. They are appointed by the 
Central Government under Section 4 of the Oil & Natural Oas CommissioD 
Act. 1959. None o·f these Members of the present Commission beloDgs to 
Scheduled Caste/Scheduled Tribe. The Committee recommend that wheD 
selection for appointment of Members of tbe CommissioD is made, at least ODe 
person belonging to Scheduled Caste/Scheduled Tribe should be nominated OD 
the Commission. 

Reply or Goyerameat 

Tbis recommendation has .ince been examined iu consultation with the 
DPAR and BPE. 

The Public Enterprises Selection Board considered these recommendatioDs 
in their meeting beld on 18.11.83 and noted tbat the Govt. policy in regard to 
filling up of the Board-level posts in public enterprises was as follows :-

(0 Unless markedly better candidates are available from outside. the 
vacancies are to be filled by promotion from witbin an enterprise. 

(ii) If internal candidates are not available. preference is to be giveD to 
candidates working in other enterprises so that promising officers 
whose promotion opportunities are blocked in tbeir own enterprise are 
given wider career opportunities. 

(iii) Failing availability of suitable candidates within the public emerprises, 
selections may be made from other sources like Govt. and the priWte 

sector. 
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The Boud were of view that fbi r . 
public ODterprises aDd that it d' d I po ICY was 10 the best inll:restl of the 

I not need and cbange. 

[ Ministry of Energy (Department of Petroleum) 0 M N 
. . o. 27012/3/83. 

ONG/D. III dt. Feb. 3, 1984J 

CO_fa o( tile ColDDllttee 

Please see Chapter I, para 1.4. 

ReeomlDtlldatba No.1 (Pan UiA) 

. The Committee furtber recommend that one Scheduled Caste/Scheduled 

~~r :=,:~:,ld be nominated on the Board of Directors of each Public 

Reply of Goyeruaeat 

. The position bas been indicated in reply to para 1.6 of the recommenda. 

tlons. 

[Ministry of Energy (Department of Petroleum) O. M. No. 27012/3/83. 

ONG/D. III dt. Feb. 3, 1984.) 

CommeDis 01 the CODIDIlttee 

Please see Chapter I. para 1.4. 

ReeommeadatioD No. 16 (para 3.35) 

The Committee note tbat in an advertisement issued in May. 1982 for 

recruitment of Engineering Graduates/Geo-Scleatiat. for appointment as Trainee 

OfIlcer., the qualifications prescribed was tirst class Graduates in Mechanical/Che

mical/EJectrical/Civil1Instrumentation/EJectronics/petroleum/MlniDI/Computer 

Science or Post Graduate in Geophysics/Physics/Geology/Cbemiltry or equ.lva· 

leat. It was stated in the advertisement that additional qualifications in respective 

diaciplines or Post·Graduate/Doctoral qualifications in Management/Science/SIIIi

Dell Admiaiatration/Computer Science/Industrial EngiDccrins/ICW AICA etc. wiU 

be an advantase. Selected CAndidates were to be placed io the Jt8de of RI. IlO-

1680 aDd given tbe usual allowances as per the rules. The trainio, was to be for 

ODe year and OD successful completion of training they were to be absorbed in 

the ONGC. In the advertisemeot, DO mention was made whetber the educational 

qualification was relaxable in the rase of Scheduled Caste/Scheduled Tribe 

oaacHdatel. 
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Then the Committee asked why such high qualificatienl were prescribed 
for Trainee Officers, the Chairman, ONGC stated that the trainee officers were 
recruited with a totally different administrative background and that they were 
recruited for holding leadership posts in the Organisation. Even so the 
Committee consider that in the said advertisement it should have been mentioned 
that the educational qualifications were relaxable in the cases of Scheduled Castel 
Scheduled Tribe candidates. Unless a liberal policy is adopted in such matters, 
it will not be possible for the Commission to attract persons belonging to these 
communities in sufficient numbers. In the opinion of the Committee, Scheduled 
Caste/Scheduled Tribe persons should be picked up with relaxed standards and 
given intensive training so that they can be groomed for holding respoIliible 
positions in the Oraanisation in due course. 

Reply of Goyernmeat 

As already mentioned by the Chairman, ONGC during the evidence before 
the Committee, the Trainee Officers were recruited with a totally different 
administrative background and that they were recruited for holding leadership 

posts in the Organisation. It would. therefore, not be in the interest of the 
efficiency of the Organisation to Jower the qualifications below the minimum 
level prescribed for various posts in the Commission. 

Candidates belonging to reserved communities however, are being picked 
up with relaxed standard and are given intensive training before they arc deploy
ed on regular posts. 

(Ministry of Energy (Department of Petroleum) O. M. No. 27012/3/83-
ONGID. III dt. Feb. 3, 1984] 

Comments of the Committee 

Please stt Chapter I, Para 1.7. 

Rccommead.doa No. 29 (Para 4.45) 

From the information furnished to the Committee, it is seen ,that out of 
]00 trained apprentices who were absorbed in ONGC during the period October, 
1979 to September, 1982, 8 belonged to Scheduled Cute and none to Scheduled 
Tribe. The Committee are of the view that keeping in view the instruction. 
issued by the Ministry of Labour in May, 1980 and the requirement of trained 
apprentices by the ONGC, it should be possible for thC Commission to train 
Scheduled Cute/Scheduled Tribe candidates in larger number and all those who 
desire to join the organisation should be absorbed. 

R.ecommendation of the Committee has been noted. Apprentices ill 
ONGC arc coPSed' kccpill8 in view the seats which are allotted by the CODOIlDed 
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authorities under the Apprentices Act. Keeping in view the aIJocat cf 
lect' d d . r seatl, 

Ie Ion are ma e an apprenbces are eogaged in various trades evary .... A d h' bs . ... ...... ar. s 
repr s t ~Ir a. orpbon, preference is being given to trained apprentices of 
ONGC while filling up the vacancies at induction level in various diSCiplines. 

[Ministry of Energy (Department of Petroleum) O.M. No.27012/3/83-0NG/ 

D. III Dated 3rd Feb .• 1984.] 

Co_eats of tbe Committee 

Please see Chapter I, para 1.10. 

RecommeadatioD No. 33 (Para S.U) 

The Committee note tbat all the Ministries/Departments of the Govern
ment of India have been asked to allocate funds under the Special Component 
Plan for Scheduled Castes in various sectors. The Committee are of the view 
that welfare' schemes for Scheduled Caste/Scheduled Tribe employees should 
be introduced in all pubic sector Undertakings and a certain perccntage of fund. 
should be earmarkcd for them. Details of the funds allocated for the various 
schemes and their utilisation should be suitably inclUded in the Annual R.eportl 
of the Public Sector Undertakings. 

Reply 01 Go,erDlDCDt 

The directives/instructions as and when reteived by ONGC from the 
Governmcnt in this regard will be implemented in ONGC. 

[Ministry of Energy (Department of Petroleum) O. M. No. 270 12/3/83-
ONG/D. III Dated 3rd (Feb., 1984.J 

CoIDIaeatI of die Co-mIUM 

Please ICC Chapter I. para 1.13. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS ON WHICH FINAL 
REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Recommeadado .. No. 10, (Pan 3.14A) 

Tho CommiUee desired that suitable instructions for sending copies of 
advertisements to MPa/MLAs should be incorporated in tbe Brochure on reser

. vation for Scheduled Castes and Scbeduled Tribes in services aDd posts. 

Reply of GO'f'emmellt 

The Brochure on reservation for SC/ST in POlts,lervices UDder tbe Public 
Sector Undertakings has been prepared by BPE. The recommendation of the 
Committee bas beep brought to the nolice of BPE and the action taken in 
respect of this item would ~ furnished as quickly as . possible on receipt of the 
comments from· BPE. 

[Ministry of Energy (Department of Pe&roJcum) O. M. No. 27012/3/83-
ONG/D. III dated February 3, 1984.) 

R~. No. 15! (Para 3.19) 

Tho Committee note that the ONGC has grouped certain Posta for the 
purpose of direct recruitment as follows : 

Senior Class I Technical 

Junior Class I Technical 

Class II Technical 

Class nI Technical 

Senior Class I Non-technical 

Junior Class I Non-technical 

Class II Non-technical 

Clasl III Non-technical 

24 
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The Committee would like tbe ONOC to ensure tbat tbe 1I'0upioa baa 
been done strictly according to orders of Government contained in Chapter 6 of 
the Brochure on Reservation for Scheduled Castel/Scheduled Tribes in servicoa 
(Sixth edition). In case there is any deviation, tbe grouping of post. may be 
revised in consultation witb tbe Ministry of Energy (Department of Petroleum} 
Bureau of Public Enterprises and the Department of Personnel) 10 that it does 
not go against the interests of Scheduled Cutc/Tribe employees. 

Reply or Gottnmeat 

Tbe ONGC's proposal in tbis regard is under consideration by tbe 
Government. 

Ministry of Energy (Department of Petroleum) O. M. No. 27012/3/83· 
ONG/D. III dated February 3, 1984. 

NEW DELHI, 
March 22, 1984 
Chaitra 2, 1906 (S) 

A.C. DAS' 
Chairman, 

Committee on the WeI/are 01 
Scheduled ClUtes and 

ScMdukd Tribes. 



No.1 (26)/82-RP-I 

APPENDIX-I 

OIL & NATURAL GAS COMMISSION 
DIRECTORA TE OF PERSONNEL 

TELBHAVAN:DEHRADUN 

Dated the 27th December, 82. 

omCE MEMORANDUM 

• Subject :- Rationalisation of promotion and direct recruitment in tbe 
Commission. 

At present, Departmental Promotion Committee meetings and interviews 
are beld throughout tbe year. This leads to delay, extra work and representa
tions from officers alleging that a particular recruitment action has been delayed 
while the other has been held earlier. 

2. In order to rationalise the procedure for departmental promotions and 
direct recruitment, it has been decided that : 

Promodon: 

(i) All promotions in the Commission be effective every year from lat of 
January. Pay on promotion will be fixed taking into account the 
increment due on 1st January. 

(ii) Departmental Promotion Committee in the Regions and at headquar
ters will finalise their recommendations for all promotions within tbe 
period of three months i.e. from lst October to 31st December, every 
year. 

(iii) In the promotion orden, it may be specifically stated that the emplo
. yees will give an undertaking to comply with tran,fer orders. In case 

he does not move to the place of posting, promotion orders will stand 
cancelled. 
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(iv) The transfer orders, if any, be Issued by 15th May so that employees 
are in a position to join by end of lune at the new place of postb., 

(v) In respect of newly created posts, durin, the year, D.P.Cs may be 
held from time to time. 

(vi) In the case of promotions effective from lst January of each year, 
the period of service as on the afternoon of list December of the year 
wiJl be taken into consideration. 

Direct Recruitment : 

(i) Adverti~ment for induction level i. e. Graduate Engineers be issued 
in April every year and interviews, selection and issue of appointment 
letters completed by end of August. 

(ii) Direct recruitment at induction level in other executive cadre may 
also be taken simultaneously. 

(iii) For Campus recruitment, universities be approached in August every 
year and interviews held in December so that candidates arc available 
immediately after results arc over in March/April each year. 

(iv) Recruitment for all non-executives i. e. upto tbe level of R •• 595-1140/
has been decentralised and action to fill in the posts shall be talc", by 
the Regions concerned. 

3. Action for promotion to be effective from ht January, 1983, tbis timo 
be completed by April 30, 1983. 

DlstribatioD : 

AU concerned as per Mailing List. 

. 8d/-
(G. D. ObiDJI'a) 

Director (personnel) 



APPENDIX-D 

OIL & NATURAL GAS COMMISSION 
(DIRECTORATE OF PERSONNEL) 

TEL BHAWN :_DEHRADUN 

No. 23 (9)/19 EP Dated the January 7, 1983. 

OFFICE ORDER 

Subject: Liaison Officers for work relating to rep~sentation of Scheduled 
Castesl Scheduled Tribes. 

Shri R.K. Dhir, G.M.(MSO) is already aciting as Liason Officer for the 
above mentioned work since May 1981. 

2. It has now been decided to nominate the following four officers in 
addition to the above, the act as Liaison Officers in the Regions shown against 
each name:-

Name of the Officer Region 

1. .Shri M.C. Munuswami Western 
DGM (Material Management) Region 

2. ·Shri A.G. Parmanik, Eastern 
Stuptdg. Oeophy. (S) Region 

3. Shri lauhari Lal, BOP 
It. Director (P & A) 

4. Shri C.B.P. Saini, Central 
Suptdg. Bogr. (Mech.) Region 

3. Detailed instructions showing responsibilities of the Liaison Officer' 
are indicated in para IS of the letter No. 0-23023IS/82·0NO (0.111), dated 
11.11.82 issued by Ministry of Energy, Deptt. of Petroleum, circulated vide 
this office letter No. 23 (9)/S2-EP Vol. III dated IS.12.82. A copy of the said 
circular ia enclosed for ready reference. • 

BncJs : As above : 
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Sd/-(G.D. Dhingra) 
Director (Personnel) 



DistributioD : 
\ 

1. 8hri R.K. Dhir, O.M.(MSG), ONGC, Dohradua 

2. Shri M.C. MUDuswami, O.O.M. (MM), ONGC, WR. Baroda. 

3. Shri A.O.Parmanik, Suptdg. Oeophy. (S), ONGC, ER. Nazira. 

4. Shri lauhari La~ It. Director (P & A), ONGC, BOP, Bombay. 

S. Shri C.B.P. Saini, Suptdg. EDgr., ONGC, OehraDduD. 

Copy for information to Headt of Regions/Projects/Offices. 

Note: *1. Shri A.G. Parmanik has been replaced by Shri G.O. Arora Suptdg. 
Oeophy. (S) w.e.f. 1.8.83 

*2. Shri M.C. Munuswami, has been replaced by Miss G. Sarkar, Jt. 
Director (P & A) w.e.f. 13.1.84. 



APPItNDIX-ld 

OIL & NATURAL GAS COMMISSION 
DIRECTORATE OF PERSONNEL 

TEL BHAWAN: DEHRADUN 

No. 23/9/23/83-EP Vol. II Dated Jul~ 5th. 1983 

oma: ORDER 

SUBJl!CT : Recommendations contiained in the 38th Report of the Committee 
on the Welfare of Scheduled Castes & Scheduled Tribes. 

Instructions/orders issued by the Government of India from time to time 
for welfare of Scheduled Castes/Scheduled Tribes and in the matter of reserva
tion have been circulated from time to time. It is once again enjoined upon aU 
concerned to comply with the instructions strictly. Particular attention is invi
ted to the following points :-

(i) The Liaison Officers posted in the Regions and Headquarter should 
ensure that instructions/orders issued from time to time in the matter 
of reservation of posts for Scheduled Castes and Scheduled Tribes 
and for their welfare matters arc strictly complied with by the con-
cerned authorities in the Projects/Regions/Headquarter. 

(ii) Copies of the advertisements for filling up various posts in the 
ONGC should be endorsed to the Members of the ParliamentarY 
Committee on the welfare of Scheduled Castes & Scheduled Tribes, 
New Delhi and also to local Scheduled Caste/Scheduled Tribe 
MPs/MLAs of the Region where recruitment takes place. 

(iii) Specific reasons for not filling a vacancy reserved for Scheduled 
Caste/ Scheduled Tribe out of the candidates sponsored by the 
Employment Exchange should be communicated to the Employment 
Exchange concerned. . 

(iv) Besidel notifying vltcancies to the State SociaJ Welfare DeP~e~ts, 
the recruiting authorities should mlintain necessa.ry coordlDatlon 
with these Departments and the Employment Exchanges. 

(v) Vacancies reserved for Scheduled Castel and Scheduled Tribes should 
be announced on all India Radio and Television. 

30 
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(vi) AppoiDtment letters should be sent by "Biltered post 10 that thelO do 
not get lost in transit. 

(vii) Orders toBarding reservation should be followed riaidly and liberal 
concessions/relaxations be given to Scheduled Caste/Sehodulod Tribe 
employees in promotions and shortfalls made lood at the earliest. 

(viii) Where adequate numh.r of Scbeduled Caste/Scheduled Tribe candi. 
dates are not available within the normal zQlle of consideration, the 
choice may be elte~ to five times the auaber of vacancie •. 

(ix) All the reserved vacancies which could not be filled and have to be 
canicd forward, should be filled at induction level before the ftpiry 
of three years i.e. before their lapse, by resorting to special recruit· 
ment. 

(x) Serious efforts should be made to employ lar.., IlUmber ot'ScUMed 
Caste/Scheduled Tribe candidatel to fiD up dlc back-Io, within a 
stipulated time by resorting to special recruitment. 

(xi) Vacancies reserved for one cOlDlBUllity which have bien carried ( .... 
ward for three years should be filled from suitable candidates belool
ing to other community. 

(xii) While deputinS officers for train ii'll or attcDdill,lMriura. coefercoCCI 
etc., prcforence sboald be Jiven to Schednled Caste/Sdlatulcd Tribe 
officers. 

(Iiii) Besidcs approaching Bmployment EleilaoJ'S for candidate. for 
apprentieeship training, the traindl, programme should 
be advertised In the regionalll.D!uages aDd also throup broadcast 
O'fet' Radio for pttmg suftlciedt aamber or Scheduled CQte/Schedu
led Tribe candidates. 

2. All Heads of alae Re,iOll8/Projlcts/OfllOllll Liaison OftIcen!are reques
ted to please ensure that the above instructions are strictly adhered to and 
Liaison Officers in the Regions/Hcadquarters will also please ensure that 
a 00IDp1iauce Report is sent to Headquarter every month. 

Distribution : 

Sd/-
(O.D. DIDNORA) 

DireItor (Pe1'lOlDll) 

Heads of the RegioDs/Projects/016ces/LiaisoD Officers! Joint Di~ 
(R " P) Local BItt. SOCtiODS, 



APPENDIX IV 
OIL & NATURAL GAS COMMISSION 

(DIRECTORATE OF PERSGNNFL) 
TEL BHAWAN: DEHRADUN 

No. 4(1)/81-RP-I Dated December 6,1982 

OFFICE ORDER 

SUBJI!CT: Standardisation of constitution of selection/Department Promotion 
Committee for various posts in ONGC. 

A reference to invited to this Office Order No. 4(1)/81-RP-I dated 
September 25, 1981, on the above subject. 

2. It is impressed upon all concerned that :-

(i) While constituting the Selection/Promotion Committees, one member 
from the SC/ST community should invariably be nominated on all 
the Committees. 

(ii) Wherever candidalet from SC/ST are called for interview and posts 
are also re,served for SC/ST candidates, it shall be ensured that repre· 
sentatives/ from SCjST of adequately senior states are nominated on 
the Selection Boards/Departmental Promotion Committees consti· 
tuted for making selections. Whenever SC/ST representative is nor 
readily available within the Commission, one of adequately senior 
status may be co-opted from other organizations/Government 
bodies. 

(iii) SC/ST candidates shall be interviewed on a different date and not of 
the date on which candidates f~om general categories have been 
called for interview and are inteniewed. 

3. All concerned are requested to kindly cnsure strict compliance of 
these instructions. 

Diliribution : 

All heads of Regions/ProjectaJOfIlcea. 

3Z 

Sd/-
(G.D. DHINGRA) 
Director (PersoDDeI) 



APPENDIX V 

OIL &: NATURAL GAS COMMisSION 
,DIRECTORATE OF PERSONNEL 

TELBHAVAN:DBHRADUN 

No. 23 (9)/S/82-EP Dated December 2a, 1982 

OFFICE ORDER 

In continuation of this Office Order of even number dated November 8, 
1982 regarding adequate representation and to make up tbe shortages in reser· 
vations of vacancies for Scheduled Calte/Scheduled Tribe candidates, it baa 
further been decided to make a special drive to recruit candidates from Schedu
led Caste/Scheduled Tribe communities for Class III induction level posts. In 
addition to the authorities/agencies mentioned in the said order to whom vacan
cies are required to be notified, 40 copies of the notification should also be sent 
to the Chairman, Parliamentary Committee on the welfare of Scheduled Castell 
Scheduled Tribes, 123 Parliament House Annexe, New Delhi. 

2. Vacancies should also be announced on local Radio and/or other media 
available so that there is a wide circulation of these requirements. 

3. All Heads of the Regions/Projects/Offices are, therefore, requested to 
pleasc initiate action at their end and keep the Headquarters informed every 
month while forwarding the Monthly Activity Progress Report to Hoadquartcn. 

This may be givcn 'top priority! 

Distribution : 

1. AU RegionallProjcct Hoads. 

SdJ· 
(G. D. DHINGRA) 
Director (Personnel) 

2. Director (F &: A) ONGC, Tel Bhavan, Dchradun. I for similar 
3. Director (P &: A): ONGC, BOP, Bombay. ~ action. 
4. Jt. Director (R &: P), ONGC, Tel Bhavan, D. Dun. 
5. Dy. Director (EC). ONGe, Tel Bhavan, D. Dun. 
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, 4PPi:NOIS VI 

OIL &, NATJJRAL OAS COMMISSION 
DIRECTORATE OF PERSONNEL 
TEL BHA VAN: DEH~ADUN 

No. 3Q (1 )/74-CPl Dated February 14, 1983 

OFFICE ORDER 

Sub : Selection of ofticers for deputation abroad for participatioa in training 
courses, seminars. conferences etc. 

It is enjoined upon all coocernedtbat while considering officers for deputa
tion abroad for participation in training courses, seminars, conferences and for 
postins abroad, persons belonsing to Scheduled Caste and Scheduled Tribe, 
who come within the range of selection, should be duly considered and assessed 
by relaxed standard, while recommend ins them for such training, seminars ctc. 

2. This should be noted for strict compliance by all concerned . 

Distribution : 

As per mailing list. 
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Sd/-
(0. D. DHINGRA) 
Director (personnel) 



APPENDIX VII 

(Vide para 4 of Introduction) 

AnalYJu of the action tahn by Go'ernm~lIt on the recommendotlons COIItlJintd 
In the Thirty-eighth Report (Seventh £Ok Sabha) of the CommlttH 011 

the Welfare of Scheduled Castes and Scheduled TribeJ. 

I. Total number of recommendations. 

II. Recommendations/Observations which have been accepted by Go
vernment (vide Recommendations at Serial Numbers 3,4, S,6, 7, 8, 
9, 11, 12, 13, 14, 17, 18, 19,20,22,23,24, 2S, 26, 27,28,30 & 3-1) 
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Number 24 

Percentage to total 

m. Recommondations/Observations which the Committee do not dolire 
to pursue in view of Governmcot's replies (,Ide Recommendation. at 
Serial Numbers 21 & 32). 

Number 

Percentage to total 

IV. Recommendation'! in respect of which replies of Government have 
not been accepted by the Committee and which require reiteration 
(,Ide Recommendations at Serial Numbers 1,2. 16.29 & 33) 

73 

2 

6 

Number 

Percentage to total 

S 

IS 

V. Recommendations on which final replies of Government have Dot 
been received (vide Recommendations at Serial Numbers 10'* 15) 

Num~ 2 

Percentago to total 6 

3S 
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